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CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH
-
THIS, .. .\.é. .% .., DAY (: RECEMBED, 1004

HON., MR, JUSTICE B.C. SAKSENA, V.C

HON, MR. K. MUTHUKUMAR, MENBER(A)
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Oricinal Application No,384 of 1994

Suresh Kumar,s/o Ram Lal
r/o S.C, Road, Airport
Gate, Izainagar, Bareilly.

shri Hemraj, s/o Bulski Ram,
r/o village Kunwa Tanda,
Bareilly, esoe Applicants

Ver sus

Union of India, throuch
Secretary, Indian Council
of Agricultural Research,
New Delhi.

Director, Indian Veterinary
Research Institute(IVRI),
Izat Nagar, Bareilly, seoe Aespondents

ALONG % ITH

Original application No, 383 of 1994

Harish Chandra, aged about
27 years, s/o Pooran Lal,
r/c Railway Hospital Colony,

Izatnagar, H. Ne, 5/133, .
Bareilly. vess Applicant

Versus

Union of India, throuch
Secretary Indian Ccuncil of
Agricultural Research,

New Delhi,

Director, Indian Veterinary
Research Institute(IWRI),
Izatnagar, Bareilly,

see0o Respondents

\
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(3) Original Application No, 697 of 094

1. Prem Singh
S/o ayodhya Prasad,
r/o village Ram Nager Paschimi
Gautia, Post Office Rohelkhand
University, Distt. Bareilly,

2o suraj Pal
§/0 Ram Chandra,
r/o village Ram Nagar
Faschimi Gautia,
Post Office Rohelkhand University,
Dist, Bareilly.

issss Applicants
Versus

Lo Union of India
throuch Secretary
Indian Council of Agricultural
Research, New Delhi,

20 Director,
Indian Veterinary Research Institute,
(IRI), Izatnagar,
Bareiliy. cesso Respondents
2
(4) Oriciral aApplication No,506 of 1994
i, Daya Ram, aged about 25 years

son cf Sunder Lal, r/o village
Naugawa Ghatempur, post and -
Teh, Bareilly, Distt. Rareilly

2. Ram Das, aged about 25 years,
s/o Prasadl Lal, r/c village
Ram Nagaer, P,C, University,
Dist. Bareilly ;

3 Chetram aged about 22 years,
s/o Khyali Ram, village
Kunwa Dauda post,Balipur,
Disto Bareilly.

4. Mohan Lal, aged about 24 years,
son of Khyali Ram, village Kunwa
Dauda post, Balipur, Dist, .
Bareilly,

¥ De Krishna Kumer, aged about 22 years,
: s/o Kundan Lai, r/o Mohalla Ram
Nagar, Post, University Bareilly,
Dist., Bareilly,

0coceo mplicants

Versus
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Union of India,

through Secretery Indian Council
of Agricultural Research, New
Delhlo

pirector,

Indian Veterinary Research Institute
(IVRI)

Izatnagar,

Bareilly.,

Kespondentis

o ® 0 00

Original Application No, 528 cf 1994

Bhawan Pravash

27 years, s/o Shri Sunder Lsl
r/o vill, Naugawan,

Chatampur, Post Madhaull.

fahendre Fal,
20 years, s/o Nand Ram,
r/o Kalara, post, haharpura,
List, BaLelll/.

Ram Bharcse, ?O years,
S/o Neuram, 1/0 Ram Nagar
Post University,

Dist, Bareilly,

000 e @ ﬁ\pplicants
versus

Union cf India,
throuch Secretary, Ministry
of agficulture, New Delhi,

Direcior

Indian Veterlnary Research
Institute (IVRI)

Izatnager,

Bareilly,’

©oco e RQSpond ente

Oricinal Application No,526 of 1004

Shyam Sinch,
eged about 21 years,
s/0 Ram Bharose Lal,

r/o village & Post Sarai Talfi,
Dist, Bareilly, sseas Abplicant

Versus

Union of India,

through Spcretary
Indian Council of Agriculturel
Research, New Delhi, \\




T T T Y

(7)

(8)

26

1.

2o

1.

2

.
.
£ oY

Lirector,
Indien Veterinary Researdg Institute
(IVRI)
Izetnagar,
Bareilly.
»eo.s Responoents

Oricinal Apj-licetion No, 8577 of ]9¢4

Hyrveer Singh

son of Sri Ram Bharosey Lzl
resident of village and post

Saral Talli, District Bareilly.

ceo e Applican‘t
Versus

Union of Indis,

through Secretary

Indlon Council of Agricultural
Research, New Delhi,

Director, .
Indisn Veterinary Research Institute
(IVR1l), Izetnagar,

iBareilly.

eoeso Respondents

Original Appliceticn No, 362 of 1994

Daya Rem,

s/o Banshi Lal,

R/o vill, Kunwa Caunde,
F,C, Balipur,

Distt, Bareilly.

Dorilel,

s/o Nathu Lal,

r/o vill, Kunvia Daunda
Post, Balipur,

Dist Barellly.

wseve Applicants

By Advocete Shri Shesh Kumar,

1.

Versus

Union of Indie,

through Secretery,

Indiah Council of Agricultural
Resesarch, New Delhi

\
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Director,
Indian Veterinary Research

Institute,(IVRI1), Izatnagar,
Bareilly.

ceoeo Respondents

By Advocatesshri Rakesh Tewari

and Shri J.N, Tewari,

1.

1.

Oricinal Application No, 882 of 1994

Tej Pal, son of Sri Prem

Raj, re 51denu of Rocpapur

vill age, P.C, Bhadsar, Distt.

Bareilly, eose Applicant

Versus

Unicn of Indi &, throuch its
Secretary, Minlstry of
Agriculiure, New Delhi,

Indian Veterinary Research
Institute, Izetnacar, Bareilly
through its General Manager.

The Central Aviation Research
Institute Izatnd\ar, Bareilly
through its General NManager

ees oo Responden'ts

Oricinel application No, 88C of 1994

Nahesh Babu son of Ram Bharosey,
resident of village Manda, Tehell
and Distt, Boreilly,

Cokaran Lal, son of Shri Kishen
Lal, resident of village Kidauna,
Tehsil Amla, District Bareilly,

Raja fam son of Jalim Singh,

~ recident of Mohallae Bankey

Chhawani, Distt. Bareilly,
Jagdish Prasad, son of Sri Faqir Chand

resident of Chg\al hMudia, Tehsil
and Post o‘flce Barellly.

5
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Sie Gopal Ram, son of Shri Bhawan
Ram, c/o0 A-869 Rajendre Ngaoar,
P.0, Izatnagar, Distt. Bareilly,

(% Nathoo Lzl son of India Lal
resicent of villege Chawad Tehsil ana
Post office, Bareilly.

7o Ram Kumar, son of Sri Devi Lal,
resident cf Mohalla Bagh ahmad Ali,
District Bareilly.

&, Munish Bgbu son cf Sri Bahoranlal
resident of village Rejupur Post

Rejupur, Distt. Bareilly,

Ce Kallooc son of Sri Patres resident
of village Kereli, Distt,.
Bereilly,

1G. Dinesh son of Ram Charenl:zl,

resident of Badrai, P.0C. Sardar Nagar,
Tehsil Arla, Bareilly.

1l Ramesh Chand Pandey, son of
Muk ot Behari Lal Pandey,
resident of village Dhanis,
P.C, Chathia, Tehsil Bahari,
Distt, Bareilly,
e ... &Applicants

Versus
1y The Union of India, through
its Secretary, Ministry of
Acriculture, New Delhi,
24 The Indiasn Veterinary Research

Institute, lzatnagar, Bareilly
through ils General Mznager

e +s HRESPONUents

(11) Oricinal Application No, 881 of 1994

le Bhagwan Das, son of Sri Hem Swaroop
resident of village Umaisia Salepur
District Bareilly

000 Applicant
Versus
Le Unicn of India through

Secretary, NMinistry of Agriculture
Ne\N m lhi ° .
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Indian Veterinary Research
Institute, Izstnacar, Bareilly,
through its General Mgnager,

eeees cspondents-
Original Arplication No. 879 of 1004

Prakash Chandra

Son of Sri Ram Das Yadav,
Class IV employee, Indian
Veterinary Research Institute,
lzatnagar, Bareilly.,

Sanjeev Kumar, son cf Sri Braj
Nandan Lal, resident of mohella
Nirehistola, P.,C. ailab Ngger,
District Bareilly,

Ganga Prasad, son of Sri kanhal:zl,
resident of village Ram Nagan,
Pacchhim Caunlia, Post University,
Ddstt, Bareilly,

Ram Pal son of Sri Ganga Prasad,
Class-1V employee, Ingian Veterinary
Research Institute, Ilzatnacer,
Bereilly.

Prem Shenker Mauriya, son of
Sri Rem Prasad resicent of villace
Ram Nagar Pachchimi Gauntia, P.C.
University, Distt. Bareilly,
eeoe APplicants

Versus

Union of India through its Secre-

tary, Ministry of Agriculture,
Nevw, Delhi,

The Indian Veterinary Research
Institute, Izatnagar, Bareilly
through its General Manager

ess. Respondents

Original Application No, 495 of 1994

Mahe sh, son of Dwarika Prasad

Suresh Chand, son of Ramesh

\
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< Uk Dinesh Chang, son of Bhopati Ram
4, Jaswant Kumer, son of Laturilal
£k Bzbu Lal, scn of Chottey Lal

6. Raju, son of Roshan Lal

7. Mahesh, son of Nibbu Lal

8. Lallu Singh, son cof Malley Ram
S Rame sh Chand, son of Ram Swarug,

C/o Ingian Veterinary Research
Institute, Izatnagar, District

Bareilly,
000 o ‘Applican ts
By advccates Sri K,C, Singh

and _Sri Dhananjay Singh

Versus
1. The Union of India, through its
Secretary Agriculture MNinistry
Of India,
2e The Indian Veterinary Research Institute,

lzatnagar, Bareilly through its General
lianager.

3. Officer-in-charge, Indian Veterinary
Research Institute, Izatnager,
BareillYo

osoe Respondents

By Adwocates Sri Rakesh Tewari

and Sri J,N, Tewari,

(14) Original Application No. 1612 of 1003

i Cm Frakash, son of Shri Lalji
Prasad, r/o village-Nevada,
Imamabad, Post-Cryoladiya,
district Bareilly,
oees APplicent

Versus

e Union of India through
Secretary Indian Council of
ricultural Research, Ministry .
of Agriculture, Government of
India, Krishi Bhawan, New Delhi.
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2. Director, Indian Veterinary
Research Institute, Izatnagar,
Bareilly.

oo oo RESpPONdents

(15) Oricingl Application No. 1584 of 1993

e Shri Ramesh Chandra Maurya, s/o
Netram, r/o village Choti Vihar,
Post- Izatnagar, District Bareilly.

2. Yusuf Khan, s/o Shri Munshi Rhan
R/o village Gaunlia Deda-peer, Post
Haiderpur, District Bgreilly,

3. Shri Chatrapal, s/o Netram, R/o
village Choti Vviher Post-Dedapeer
District ‘Baredlly,

4. Mustar Khan, séo Mahboch Khan
R/o village Kohani, Post Kesarpur,
District Baredlly,

eooes Applicants
Versus
l. Union of India through Secretary,
Indian Council of Agricultural
Research, Ministry of Agriculture
Govemment of Indias, Krishi Bhawan,
New De lhi,

35 Director, Incian Veterinary Research
Institute Izatnagar, Bareilly,

©e 00 ReSpOndents

(16) Origihypl Application No, 883 of 1¢G4

1. Virendra Kumar Maurya, son of
Sril Kesardi Lal, zosident of
village Bihar Khurd, P,O,
Izatnagar, District Bereilly

2. Lalta Presad, son of Sri Durca
Prasad, r/o village & P,O,
Sanekpur, District Bareilly,
3. Medan Lal, son of Sri Mewa Lal,
resident of wvillage Budha, P.O.
Bilwa, District Bareilly,
0o e e Applicants

Versus

\
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1. Unicn of India, throucgh the
Secretary, Indian Council of .
Agricultural Research, New Delhi,

—2v—The Director,
Indian Veterinary Reseerch
Institute, Izatnagar, Bereilly(U.P.)
cceo Respondents

(17) Original Application No, 728 cf 1004

¥, Krishen Pal, son of Gevind Ram
working as casuél worker in
Indian Veterinary Research Institute
Izeatnagar, Bereilly, r/o Chhoti
Bihar Khurd Post Izetnagar,
Bareilly, eess Applicant

Versus
1. Unicn of Indisa thrOugh the

Secretary 1.C.,A.R Krichi
-Bhawan, New Delhi,

24 Director,
Indian Veterinary Research
Institute, lzetnagar, Bareilly

eeo. Respondents

(i8) Criginal application No, 725 of 1994

1. Khemchand, s/o Sri Netram
working as casusl labour in I,V.R.I
Izatnagar Bareilly, r/o villege
Chhoti Bihar Fost Izatnagar, Bareilly

vess APplicant
Versus

le Union of India throuch
Secretary, Indian Council of
Agriculturel Research
Krishi Bhawan, New Deihi.

2. Director,
Indian Veterinary Research
Institute, Izatnagar, Bareilly,

eseo Respondents

\
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Original application No, 885 of 1094

Mocl Chand, s/o Durga Frasad

r/o vlllaoe Bihar Khurd, P.O.

Izatnager, District Barczl1y
working as casual labour in
I1.V.R.I, Izatnagar.

le

b

2e

3.

By Advo

eo0c 0 Applicant
Versus
Union of India through the
Secretary, Indian Council of
AcTicultural Research, New
Delhi.
Director
Indian Veterinary HEsecrch
institute, Izatnager, Bareilly.
©oc e o Respondenis

Oricinal application No, 8856 of 19004

Rajas Ram, s/o Lalji{Jatav SC)
n/o village Newada Imamabad P,U.
Kaladia, clstr;ct Bareilly,

Jagdish "hanara s/o Lochan L&l
(detav 500 ar/C vmllaoe Jafexpur
P,C, Bhajipur, District Bar eilly.

Aigan Lal, s/o Chheds Lal(Jatav SC)
j\/O V*lla@o Vi lak umoOal P.O,
Mauglpur, “district Bareilly,

Serwer Khan, s/o Akbar Khan
R/o Tarai Gavtia P,O, Faridpur
Cistrict Bareilly.
«se0o Applicants

ate Sri M,A. Siddigui

le

Versus

The Union of India theough the
Secretary, Indian “ouncil of Agri-
cultural Research, New Delhi,

The Director
Indian Veterlnary Research Institute
Izatnagar, Bereilly,

es0es nespondents

By Advocates Sri Rakesh Tewari

and Sri J,N, Tewari,

\ o
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3e

l.

_ Bhojipur, Distt. Bareilly,

12
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Original Application No, 717 of 1994

Aem Autar Maurya, s/o Pyare Lal
r/o villsce-Manehera, post cffice

Fos s ARplicant
Versus

Union of Indis throuch

Director General Indizn Council
of Agricultural Research, Krishi
Bhawan, New Delhi,

Director, Indian Veterinary
Research Institute, izatnagar,
Eareilly,

Prebhari Farm Adhikari, Indian
Veterinary Research Institute
izatnagar, Bereilly,

seoo Respondents

Original Application No, 8SC of 1094

Hori lal, s/o Puran Llal r/o

Gokulpur, post office Sahoda

Tehsil Neerganj, District

Bareilly, eoes Applicant

Versus

Union of India through Director
General, Indian Council of
Agricultural Research, Krichi
Bhawan, New Delhi,

Director, Indian Veterinary Résearch
Institute, Izatnagar, District
Barellly °
Prabhari Adhikeri(Ferm), Indian
Veterinary Research Institute
Izatnagar, Rareilly,
_eese Respondent

Original Application No, 707 of 1694

Mool Chand, s/o Nathoo Lal ,,.. Applicant
r/o Jafarpur, Tehsil Sadar
District Bareilly, -

. Versus
Union of India through Director,
General, Indian Council of

Agricultural Research, Krishi
Bhawan, New Delhi,

N\ Qm\/

LN o 5




(24)

(25)

2e
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le
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1.

25

3.

Director Indian Veterinary Research
Institute, Izatnagar, Bareilly.

Prabhari Farm Adhikari, Indian
Veterinary Research Instltute
Izatnagar, Barellly°
eeso REsSpoOndents

Oricinal Application No, 467 of j9¢4

Chet Ram, s/o Sri Summeri,
r/o village Doswal, post
Cffice Sethal, District
Bareilly,

Hari Shanker s/o Shri Sheo Lal
r/o village Umarsiaye, post Umarsiaya
District Bareilly.

0ec o ﬁﬁplicants
Versus

Union of India through
Director General Indian
Council of Agrlcul tural
Research, Krishi Ehawan,
New Le lhi »

Director, Indian Véterinary
Research Institute, Izainagar
Bareilly.

Prabhari Farm Adhikari, Indian

Veterinary Research Institute
Izathagar, Bareill

evoo ReSpondentS

Original application No,.908 of 1994

Rem Bhajan, son of Shri Budh
Sen, r/o villzge Khalilpur,
C.B. Ganj, District Bareilly

By advocate Shri P,K, Kashyap sese APplicant

1.

Versus

Union of India through Agrigu-
lture Secretery, Mlnlstly of
Agrlcultqre, Government of
India Krishl Bhawan, MNew Lelhi,

\




20 The Director,
Indian Veterinary Research Institule
(I.V.R.1), Izatnagar, Bareilly(U.P.)
243122,

3. shri K.C, Srivastava:
Technical Officer,
Engineering Section,

Indian Veterinary Research
Institute (I.V.R.1) Izatnagar,
Bareilly (U.P.) 243122,

4, Incharce Instrumentation
Section, Indian Veterinary Research

Institute(I,V.R.1), izatnagar, Bareilly
(U.P,)243122.

eoco o MSPOnden'ts

By advocates Sri Rakesh Tewari

gnd Sri J,N, Tewari,

(26) Oricinal Application No,595 of 1994

Lo Virendra Pal, son of Sri Hukam
r/o village Chhoti Bihar, post
of fice Izatnagar, Bareilly.

2. Dayal Singh Bisth, son of
Sri Harak Singh, resident of
Shastri Nagar, House No, 20-A
Post Izatnagar, Bareilly,

vevs Applicants

Versus

“le - Union of India, through Secretary
Indian Council of Research Agriculture
New Delhi,

2 The Direétor, Indian Veterinary
Research lnstitution, Izatnagar
Bareilly,

e The Farm Manager/Line Stock Manager

Indian Veterinary Research Institute
Izatnagar, Bareilly,

\\ esoes Respondents

R
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(27 ; Oricinal aApgpli.ation No, 62 of jc94

Lzla Ram, ag:d sbout 22 vy ars
son of Laote Shri Dambar Lal.

. 9 .
r/o villag. Agrash, Post ofiice
Agracsh, District Bareilly,
cooe Applic ent
Versus

le Unicn of Ingia, throuch
Secretary, Indian Council of
Research Acriculture Research
New Delbhi,

o The Director,

Ingian Veterlnary KRecearch
Institution, Izstnagar,

U.,P, Bareilly,

ol The Farm Manacer (Hor ticulture)
Farm Section, Indien Ve<e rinary
Research Institute, Izatnacer
Bareilly,

e0eco RESpPONcents

(28) Original Application No, 37¢ of 1994

Puttu Lal son of Megh Nath

b
L]

23 Uman son of Maghsn Lsl
3. Omkar son of Chhotey Lzl
All residents of village Pahargsnj,
Post Bihar Kalan, Izetnagar,
Bareilly,
ess. APplicants

Versus

L. Union of India, through
Secretary, (Indian Council of
Agricultural Research,

New De lhlc

2, The Indian Veterinary Research
Institute, Izatnagar, Bareilly

\
W e
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The Farm Manager (Farm Secticn)
incian Veterinary Research
Inctitute, Izatnagar, Bareilly.

©ce e O

Cricginal Application No¢,%4%5 of 1¢c4

Hari N_den son of Shri E,dri
Lal, resident of village Gautic
Ram Nagar, District Bareilly,

Site gam, son of N%rain Des,
r/o village Wakar Ngagar,
Sundarési Post Collectorcenj,
Bareilly,

Suraj Pal son of Shri Lakhi
recident of village Wakar

Nsgar Sundarasi, Fest Collector
Ganj, Barelilly,

Jamuna Frasad son of Shri Jweala
Prasad, reeident of village/Post
office Baron, District Bareilly,

Rajendre Pal son of sShri Hira
Lal resident of village Dharupur
Post office Mohanpur Thirie
Distriéct Bareilly

Dhan Pal son of Shri Ram Chandra
resident of village Fjharganj
Post office Bihar Kals, E_reilly,

©eo o

Versus

Union of India, through Secretary
Indian Council of Agriculture
Research New De lhi,

The Director

Re spondents

Applicants

Indian Veterlnary Research Inpstitution

Izatnagar, Bgreilly

The Farm Manager/Live Stcck Manager
Incdian Veterinary Research Insti-
tution, Izatnagar, Bareilly,

\ 0o o e Re Sponden tS
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Oriaginel applicaetion No, 119 of 1694

Pratap Singh son of Sri Pooran
Lal ) B

Inderjeet son of Sri Jamuna

Fratap Singh son of Shri Ram
Prasad.
all applicants are resident of

village Ram Nagar West Gautia
Post Of fice University Bsreilly

District Bareilly,
cwss Applicants

Versus
Union of India through
Secretery, Indian Council of
Research Agriculture Research
New Delhi,
The Director
Indian Veterinary Research Insti-
tution, Izatnagar 48, Bareilly,
The Farm Mansger(Farm Ssctiocn)
Indian Veterinary Research
Institute, Izatnagar, 48 Bgreilly.

«s s« Respondencs

Originel Application No.64 of 1094

Jagan Lal son of Shri Ram

Prasad, resicdent of wvillage

Dhanuwa, Post Office Chathiya

District Bareilly, at present

C/o Daya Ram, village Raipur

Chauchury, Post office Izatnager

Dastrict Barelilly U,P, ve.. Applicant

By Advocate shri I,M, Kushwaha

le

20

Versus

Union of India through Secretary
Indian Council of Research
Agriculture Research New Delhi

The Director
Indian Veterinary Research
Institute, Izatnagar, U.P.

Bareilly.,
\\\
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e e 88

3o The Farp Manecer (Horticulture)
= Farm Section, Indian Veterinary

Research Ipstitute, Izatnaegar
U,P, Bareilly,

... Responadentes

By Advocates Shri Rakesh Teward

and Shri J.,N., Tewari,

(B2 . Oricinal Application No, 1810 of 1092

Tatz Rem son of Sri Bala Ram
resident cf villece and Post
Of fice Tehiya, Bareilly,

ceeo Arplicant
versus /

le Unicn of Indie,
Ministry of Agriculture,
through Secretary, New Delhi

2a The Director,
Indian Veterinary Resecrch
Institute, Izatnagar,
Bareill)’o

¢ 3'e ST A.K . Singh,
Assistant Administrative Officer,
Indian Veterinary Research
! Institute, Izstnagar, Bareilly,
ccee Respondents
(33) Original Applicaticn No, 1812 of 1¢¢2

Vijaipal son of Shri Ram Lal
Care of Shri Hershpal Singh
resident c¢f House No, 341/3,
Avas Vikas Rajencre Neger,
Bareilly.

°oo e .Applicant
Versuys
L. Unicn of Indiz,

Ministry of Agriculture,
through Secre tary, New De lhi

2. The Director
Indian Veterilnary Research Insti-
te, Izatnagar, Bareilly,

Sl Sri A.K. Singh
Assistant Administrative
Of ficer, Indian Veterinary

Qmﬁv' ...plo
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Research Institute, \
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Izatnagar, Bareilly
eeoe o RE€spondents

(34) Opiginal application No, ©27 of_ 1554

1. Hari Om Lodhi s/o Shri Tikke —
Ram, rcsident of village
Wekarnagar Sundarasi, Post
Office C.B.Ganj, District
Bareilly, eoso ApPplicant

By advocate Shri K,A., msari

Versus

l. Union of India through Secretary
Ajricultural Ministry, Government
of India, Krishi Bhawan, New Dclhi,

20 Thke Director
Central Avian Research Institute
IVRA) Campus, Izatnager, F.O.
zatnagar, District Bareilly.

3. The Administrative Officer
Central Avian Research Incstitute
(IVRI) Campus, lzatneger, P.C.
Izatnegar, District Bareilly,

qn The Of ficer-in-charge
Engineering anc¢ Mzintenance Section
Central avien Resesrch lInstitute
IVR1 Cempus, lzatnagar P.C, Izatnegar

District Bareilly,

«eees Respondents

By aAdvocate_Shri Rgokesh Tewarid ‘

and shri J.N, Tewari,

O R DE R (Reserved)

JUSTICE B,C. SAXSENA

Thic bunch of ceses have been filagd by the
Cesual labourers of the Indian Veterinery Research Institute

(for short I.V.R.I.), Izat Nagar, Bareilly. The clzim of

\ QK"'\‘L e o ep2C
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e applicant is that they have worked in the I.V.R.I,
over a long spell c¢f yesrs, thouch for intermittent
periods end not continucusly. They claim that they are
entitled to recgularisation and alsoc tc be paié wage s
equal tc the emcluments which are paid to the regular
employee of the I.V.d.l. since they allege that they are
discharging similar nature cf duties end responsibilities
és the requler staff working on identical posts.

2. Ue.he NO. 384/94 is being ireiated es the
leadin¢ case and since all the U.As brcagly involve the
same questions of {acts and law, they are being disposed
of by a common judgment, The comron juogment will cover
all the U.As,

o Wie do not propose to indicate the facts of
each U.A but propose to deal with the questions of law
arising kroadly in all the cases.

4o wWwe have heard the learned counszls for

the parties. |

Se The applicants claim that they have heen
engaged on daily wages snd heve been ¢iven work from
time to tlme but no &gppointment letter was issued in
support of ilhe working days of each of the applicant,
They alleged that certificates have been issued and they
were produced at the time of hearing if ithe Tribunal
would require.

6. The,applicants based their claim for
regulsrisation on a circular letter incorporating the
provisions of 2 Office Memoranddms issued by the Ministry
of Home Affairs dat€d 2.12.66 read with Office Memorandum

dated 9.8.61, copy of this haos been filed as Annexure. -1

to the leading O.A. This circular letter interalis

N
Qﬁ\' o..le
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provides that casual labourers in Class 1V posts borne

on the regular Establishment which are required to be

fillsd by direct recruitment will be mede subject tokcertair
conditions enumerated therein. The conditions interelie,
are that no casual labourer not registered with the Employ-
meni Exchance shéuld be sppoinied to posts borne on the
reguler esteblishment, the casual labourers appointed
thrcuch Emgloyment Exchange and possessing experience g
minimum Of 2 years ¢orvice as cesual labourers in the
office/establishment to which they are sc gppointed will

be eligible for appointment to posts on the regular establi-
shment in that otfice/establishment without any further
rdference to the Employment Exchange, It was also provided
that the cesuecl labourer who has put in etleast 240 deys of
service as casual lsboueer (inclusing broken period of
service ) during each of ths 2 years of service will be
entitled to the benefit c¢f claases (b) and (c, of the said

U.M. For the purposes of absorption in r&8gular establish-

ments,césucl labourers\it was directed should be allowed
)

v

to deduct from their actual age ¥ p=riod spent by them as
casual labourers and if after deducting this period, they ;
are within the maximum age limitl they should ke considered
eligible in respect of maximum age. It was also provided
that the broken period of service which may be taken into
account for the purpcses of age relaxation for appointment
in regular establishmeni should not be more than six months
at one stretch of such service,

e The applicants also slleged that they are

discharging similar nature of duties by the regular employee.

\




Be In the counter affidavit, the details with
regard to number of workinc days of each of the applicants
in the concerned O.,As have been shown throuch e chert. The
JEEEE_EEf?t gues tOlshun that pone of the applicants has b
put in 240 cays of continucus service in two consecutive
years. Ihe stand of the respondente 1s thal for purposes
of regulerisetion of ihe casual labourers and which arox@ﬁﬁﬁw

. S . he
being implemented are contained in Office Mmorandum

dated 13.10.83 issucd by the Ministry of Home Affeairs,
Depertment cf Personnel end Acdminicirative Reforms as
also e circular dated 2%,3.84 issued by the Indian Council

of Agricultural Research, copy of the same has been anne-

xed as Ci~1 and CA=2 to the counter efflidavit in the
leading case.

Ce The responcents have &lso annexed copy of
circulcr letter dated 19.%.90 issued by the Indien Council
of Agricultural Research. Through the said circular it

hes been indicsted that since 3ll the Institutes undar
which have large farms, area, casual labourers are reguired
to be employad during season to do work c¢f seasonel nature,
being requi;ed it was stressed thet objective norms with
regard to the strength of lsbour per acre during crop
season be developed. It was also provided that employment
of coniract lsbour as far as poussible for the agricultural
farms of the Institutes may also be explored, .These dire=-
ctions were given by the Finance division of the Incian
Council of Agricultural Research. The respondents in their

counter have indicsted that the applicants and similarly

Bhisadinot

other casual labourers were engaged from time to time to
do casual nsture of duties, the casucl labourers are thus

engaged for specific work in specific period {rom time to

SRR e M S

time and as and vwhen the specific work for which they sare

23
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engaged ic over their scrvices automstically come to an

EN

d, The respondents have elso denied that the applicants
or other seasonal casual labourers discharge the same natu
of work and responsibilities as are discharged by permenen

staff, It is alleged that the natlure of work and cuties

(0]

of the two categories is different and therefore, the clai
for 'Ejual pay for Equal work' is unfounded and untenable.
It has been indicated that none ¢f the applicants sare

wOorking ageinst csny permanent post nor there are vacancies

the gpplicants have elsdo nol qualified for regularisa=-

Q.

an
tion in the light c¢f the provis.cns c¢f the Office Memcrandu

and circular letter Annexure CA-1 and CA=2.

1C, In the rejoinder affidevit virtually the
avermenis made in the U.A have been reiterasted. On behealf
Of the gpplicanis it was urcged that since they have wozked
for@%ﬁ%@@ intermittent period over =z number of yeers, they
ere entitled 1o be considered for regulerisation. The
various Office lemorandags of the Ministry of Home Affairs

filed as Annexure 1 to the U.A provides that casual labcurers
who have put in atleast 24 deys of service as casual
labourers(including broken pericd of service )during each

of the 2 years cf service would be e?titled to the benefit
of clauses(b, and (c) of the said/ﬁﬁp;Eanumo Cl. (b, &(c)
provices that casual laboursrs apg%inted throuch Employment

Exchange and possessing experience of 2 years service as

casual labourers in the office/estasblishment to which the

(o

are so appointad will be eligible for eppointment to posts

on the regulsr establishment in that coffice/establishment
without any further reference to the Employment Exchange.

In the facts of the present case, ncne of the applicents

qualify for appointment agzinst the regular post in the

Qﬂﬁ/ o s sp24
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Uffice festeblishments ¢f the responcentic.

11, The respondents in thelr counter efficavit
. : ?
have referred tc Amexure CA 1 and CAQAE%S% There is—stight

distinction in the provisicns contained in the aforesaid

two orgers viz *he circuler letters of earlier date filed

cs Annexure 1 to the T.,A. The difference lies in the fact

c+

het by the former circulars 24C oeys continuous service

~
;

n

[ =8

consecutive yeaers is prcvided whereas, though 24C
deys of service is provided including broken perica of
service but the 2 yeers p=sriod is to be coimputed &ccording

to the seid circuler from the date of their registration

in the Employment Exchange. The applicants do not quelify |}
for being consicered for regulcrisation under the prov;sions:
of Annexure CAL and CA2 that since none of them have put
in 24badays of ccntinucus service in 2 counsecutive years.
12, Ii was next urged on behalf of the epplicant
thet the respondents have manouvered and have not permittied
eany of the applicants to complete 24C days of continuous
service in 2 consecutive years., This allecged action of the
respondents 1s steted to be arkitrary end caspricious.
135 A similar @ contention was considetred by a
L]
Bench of which 1 was a Member. By the said decisicn which
was rendered on 1£.12.94, 22 C.As grouped together have
been decided by a common judgment. The leading C.A wes
C.A. 1336 cf 1993 'Munna Lel and Ors vs. Union of Indie &
Crs. We had held in the sgid decision that on the materisl
on record we are in no mosition tc¢ adjucicate the plea of
arbitrariness and oiscriminaetion., The same situation
obtains in these U.,As alsc, The nature cf the appointiment

cf the applicants coes to show that it is as . seasonal

\
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cesual labourers, their engacement was on seasonal basis
to cope up with the extra work lozd which arises fcor
intermittent period and as scon as the work for the period é
which they ere engaged over,their services come t¢ en end
auf.omatically° Tbe respondents have steated that keeping
in view the work load and the exigencies they have taken
cere *to ensure thet engacement is made snd work 1is
provided as far as possible to the casual labourers cn
the basis of number of days put in by tlhem.
14. At {he Ber the legrned counsel for the
respgondents cctegoricelly stated before us that the respo-
ndents are nol engaging any fresh hands as casual labourers
end has resclved notl tc engage any fresh hands tili after
régulsrisation of all the casual labourers who have worked,d'
vith them from the initial pericd of inception of the :
Institute till date, :
which

1857 In our decision in C.A 1336/93,@Qéz§s 2llaE
by casual lebourers of the I.V.R.I. and C.A.R?E. We have
held that ordinarily in ceses of eppointments on daily
wage basis whether break in service can be sazid to be
eartificial or not depends upon the facts znd circumstances
of each individual case and is required to be decided on |
the basis of evidence adduced and materials placed by the
parties, Such questicns of facts ere normally not cepsahle
of being decided on the basis of affidavit evidence only,
1€. The learned counsel for the applicants in
the various U.As have cifed various decisions which may be
noted:

(i) 1988 §.C 517'U.P. Income Tax Deptt

Contingent Pald steff Welfare Associa
tion Vs, Union of India and Ors

\ Z
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(ii) 19923 S.C 188'Union of India and Ors Vs,
Besant Lzl and Ors.

(iii) 1961 S.C 1117 The Scheduled Csste -and Wegaker
Section Welfare Associ-tion and another Vs,
tete of Karnateka.

(iv) 166C(2) U.P.L.B.E.C 1174 and also et pagel347.

17, By the first decision'U.r. Income Tax Depertment
(Supra), & writ petition under Art. 32 of the Constitution
w@s decided. By the said decision the Supreme Court direct-
ed the responcents to prepare a scheme on retional basis for
absorbing such emgloyees who have been wofking continuously
for more than cne year.

1Ltsls In the second decision in Union of India and Ors

Vs, Fzeant Lal (Supra), it wes held thaet there was no materialy

to indicete thet the respondents therein were employed on
project work., It was provided thzt on completing 12C days
they are entitled to get salary as t@mporary employees,
That decision was based on the provisions laid down in
Chapter XXIII of the Indien ailways Establishment Manual.
No analogous provision has been pointed out to govern the
ccnditions of service of the applicants in the C,As under
decision, The saio decision, therefcrey cannot be used

to any asdvantage by the aspplicants.

12, The last/zggisions were cired to support the
submission that the respondents being instrumentalities

of the state,their action should be informed by reason end
resort to'hire end fire 'policy would be arbitrsry. Vie do
not think it necessary 10 analyse the various decisions

cited on behalf of the ggplicantis,

\
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2GC., On the guestion of regulatisaticn as Iis

known, the Hon'ble Supreme Court has in the earliest
decisionsAhad taken the vieQ that the cssuel daily emplcyces
are entitled to be regularised after hzving put in six
months ef scrvice. In some later decisions the service of
one yeer wes considered necessary for being regulerised.

In some cther subseguent cdecisicns instced ot directing
regularisation the authorities wsre requiicd ic drew up s
scheme for regularisaetion, The Hon'ble Supreme Court in
some later decisions tock the view, the 3 years service
ignoring artificial breask for shorti periods in the circum- ;
stences of those casses wes held sufficient for regularisati-v
on and provided that the regulasrisation be made in phases
in accordance with the length ¢f s@rvice.

21 The Hon'ble Supreme Court in some other d

cases finding ithat the claim for equel weges at par with the

regular employees and for regulerisation involved disputed
question of fect and needed investigetion remitted the
matter to some nominsted ccurt or Tribunel or expert body to
examine the contentions reised in the petition bafore it as
also the stand taken by the respondents on all issues after
providing full cpportunity to the parties of hearing inclu-
ding leading of evidence oral and dccumentary required state
Tribunal or body to make & report to the Registrar of the
Hon'ble Supreme Court within a time frame®, After the
receipt ;f such a report the Supreme Court considered the

recommendation and passed necessary orders. In this regerd,

<) s
reference may be mede to ithe cese of ‘Bhawati Praesad Vs.

Delhi State Mineral Developnent Corporaticn't,

\
Q%ép, o028




22, Some oth 'r decisions on the guestion of
regulerisation deserve 1o be noted; since they are tne
recent and subseguent decisions, In the case of 'Delhi
Development Horticultural Employees Union Vs. Delhi Admini-
stration Delhi angd Ors, r@€ported in A.I.R 1992 S.C-7¢, a two
Judge Bench was pl%f%d to make certain relevant observetion.
it was cbhserved in the said judgment ;-
" this couniry hzs so far not found

it feasible to incorporate the right

to livelihcod as @ Fundamentel right

in the Constituticn, This Is beceuse

the country has soc far not attained the

capacity to guerentee it, and not because

it considers it eny ihe less Fundamental

‘to life, Advisedly, therefore, it has

been placed in the Chapter of Directive

Principles. Art. 41 of which enjcins

upon the State to meke effective provision

for securing the same within the limit of

its economic cegc.city and develcpment,

Thus even while giving direction 10 the

State to ensure the right to work the

Constitution mekers thought it prudent

not to do so without qualifying it.*

235 The other relevant chservation in the said
judgment is " for regularisation there must be regul:r
and permanent post or it must be establishec

that slthough the work is of a regular or

\ q
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permanent nature, the device of appointing and
_keeping the workers on ad hoc or temporary posts

has besen resorted to, to deny them the legitimate
end legible benefit of permanent employee. In the
same jucgment, the Hor 'ble Supreme Court was pleased
to noie an equally injuriocus effect of indiscrimincte

regulaerisation it has been noted:

N @egiMany  of ({he agencies have stopped
undertaking casuzl or temporary werks
thoucgh they ere urgent and essen§§?%
for fear that if those who have/emplcyed
on such works are required to be continued

focr240 or more days héve to be absorbhed as
regulzr employees clthough the works are
time bcund and there is no need of the
workmen beyond the completion or the work
undertaken, The public inter&st are thas
jeoparadised on both.counts, "

24, The other decision which needs to be noted

is the decision in the case of State of Haryana and irs Vs,
Piara Singh end Ors, A.I.R 1692 S.C 2130C. In the said case
in peragraph 23, the Supreme Court made the {ollowing
observation;:-

while civing eany direction for regulé-
risetion of ad hoc, temporary,.daily—wagers
eic the court must act with due care and
caution, It must first sscertain the
reélevent fects and must be cognizant of %
the severel situations and eventuclities
that mey arise on account ¢f such dire-

ctions., A practical and pragmetic view
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25,

High court has

g3

has to be taken inasmuch as every such direction

not only tells upbn the public exchequer, but

<

so hes the effect of increasing the cadre

',..a

strength of & perticular service, class or
category."

In the said cese it was held thet the

regularisstion of all such persons who have put in one

year's service and that too unconditional. In paragraph

1C

26,

of the said decision, ii was oObserved:-

" ordinarily speaking, the creation and
abolition of & post is & prerogative of
the executive., It is the executive again
thet lays down the conditions of service
subject ofcourse to a law made by the
appropriste legislature. This power to
prescribe the conditions c¢f service cean
be exercised either by making the rules
under the provisc to Art. 309 of the Consti-
tution or(in the absence of such rules) by
issuing rules/instructions and exercise of
its executive powers, The court comes into
picture only to ensure observance of Fundamental
right, statutory provisions, rules and other
instructions if any, governing the conditions

of service."

Another decision of the Hon'ble Supreme

Court which needs to be noted is a decision ky a three

Judge Bench in the State of Punjsb and another Vs,

Surendra Kumar and others reported in 1991 iv S.B.L.T(L)

163

. The entire judgment of the High court reads thus:-
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" on the facts and circumstances of the
cése, we are of the opinion that the just

——end—f5ir order shoula be that the petitioners.
who have been appoinied part-time basis should
be continued until the government mekes reguler
appciniments on the recommendetions of the
Fublic Service Commission, Manwhile, the
petitionerg will get their salary for the
period of vocation." e

27, & perusal of the said decision/that

it was urged by the learned couns€l for the respondents

therein that the order of the High court can be sustained

on the basis that the Supreme Court has issued directions

for ebsorption of the temporary or ad hoc Covit. sarvants

on pormanent basls in several cases. 1t was argued before

the Supreme Court that if this could be done by the Supreme

Court without assigning any reason, it should be opensd

to the High court as well to allow the writ petition in

similsr terms., The Supreme Court expressed its inability

to asgree.Il thereafter proceeded to point out the distinct-

ion between the jurisdiction of the High Court and the

distinction between the power conferred on the Supreme

court under Article 142, I was held that Art. 142

empowers the Supreme court to meke such orders as may be

' necessary;

"for doing complete justice in eny case

or metter pending before it.™ which

authority the High court does not enjoy.

It was observed that:-

.\ e oep32
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" the jurisdiction of the Bigh®url while

dealing with a writ petition> circum-

scribed by the limitation Sgussed and
declared by the judicial gegsione and it
cennot transgress the limits®® the basis

- . . 3 J-.: >
éf whims or subjective sense @ JUSv2CC
varying from Judge to Jucge."

NEEE UE reparted
28. In Sendesp Kumar Vse Stzle Oof UeamTCP° -

in 1992 S.C 713, the Supreme Court heldi-

" From the facts placed befa? uS, it apms

. ~F gL
that the scheme under whlc"'a the pe L lLames

are working is of a very gecific natux

There is no permaneni nees fcr the wordad
ect for s particular=poc ,

at 3

since it is a p10j
it wil) not be possible to c¢irect th

. . . = v L]
petitioners may be regulaused in serva

29 The Supreme court again re iterst#its:
a State Privatsblles

S X33

aforementioned view in 'Kernatak

Stop Gap Lecturers reported in J.F. 1992(1)

3Ue As noted hereingbove, one of thegkasra sed

on behalf of the applicants was that ths respomats: ' :ve

not permitted the applicants to complete the eljbility

lzid down in Annexure CAL and CAZ, 1he SupramBurt . n

'Piara Singh's  case (Supra) has made & VeIYy relsat

observation:-

" This is not a case, we must re iteratgshors

the Govt., has failed to take any stepBr

regularisation of their ad hoc emp logEs

— <
working over the yeers. Every few yas they

have been issuing orders providing f&
N\ . oo P33
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regularisation, In such a case, there 1is

no occasion for the court to issue any dire-
ctions for regularisation cf such ehpiOyéés
more particularly when none of the conditions 1
piescribed in the said orders can be said to
be either unreasonable, arbitrary or discrie

\

minatory. The court cennot obviously help

those who cannot get regularised under these &

orders for their failure to satisfy the H
condition prescribéd therein, Issuing gemeral
decleration cof indulgence is no part of our lf
jurisdiction, In case.of such persons, we can ' 
only observe that it is for the respective
Govts to consider the feasibility of giving
them appropriete relief, particularly in |
cases whare persons have been continuing over

a long number of years, and were eligible and

qualified on their date of ad hoc appoihtment

and further whose record of service is sdtisfa=-

ctory."

31, ~In the light of the discussion hereinsbove,
since we do not find that the provisions contained in
Annexure CA 1 and CA2 can be said to ke either unreasonable,
arbitrary or discriminafcry, the provisions of the said
annexures must be allowed to govern the question of regula-
risation of the casual laboﬁrers of the Insiitutes in
question including the applicants in these UO.As,

32, A recent'decisioﬁ cited by the learned

counsel for the respondents may alsc be noted. The said

decision is by the Apex court in 'Madhyamik Shiksha Parishad

Vs, Anil Kumar, reported in 1994 L.I.C 1197, A pcrusal of

\ QL .p34
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the decision shows that the respondents thereto had been
engaged in the year 1986 by the appellant for the work of

preparing certificates to be issued to the successful

candidates ct the
ndents were being
200 certificates,

to be cleared and

examination conducted by it, The ra2spo-
paid bastly at the rate of R.20/- for
There was a backlog of certificates

the respondznts were engaged to clear

that backlog on payment of ad-quantum, The backlog heWing
Leen clecarsd, the services of the respondenis were nct ¢
eontinned, the respondents filed a writ petiticn and the
High court was pursuaded the view that the respondents were
czsual workmen who had completed 24C days of work and for
other reascns held that discontinucnce of their services
was not legal and they were entitled to reinstatement, The
Apex court held that the completion of 240 days of work dces §
not under the Industrial Dispmfe Act import the right to
regularisation, It merely imposes certain obligation upon
the employer st the time of terminetion of service., It
further held that it is nct eppropriete to import and apply
that anology in en extended or enlcrged form. In the said
case the Apex court also held that since there was no
sanctioned post in existence to which the respondents could

be said to have bz2en appointed, the crder for their re instate

ment could not be upheld, It was also held that the
assignment was an ad hoc one which gnticipatedly spent
itself out and therefore, it was difficult to envisage for
them the status of workmen on the anology of the provisions

of the Industrial Disputes Act importing the incidents of
completion of 24C days work.

\
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0.4s are accordingly dismgsed. The parties shall bear their

order if any, stands vacated., Copy of this common judgment

38 se H25
23% Reference to the above decision is relevant

and meets the plea taken on behalf of the respondents that

on completion of 240 days the applicants are entitled to
regularisation, The respondents have very clearly indicated
that the applicants were engaged as seasonal casual lsbourers |
on completition of their work for which they were engaged,
their services autometically came to an end. The respondents |
have also denied that the applicants can be termsd as workmen |
under the provisions of the Industrial Disputes Act. Since
no sanctioned post is in existence, we think thet it would not
be advisable to direct regularisation of the epplicants ’ f%
against reguler posts. More so, since admittedly, the '
applicants on the basis of theirvnumber of days of working
do not fulfil the eligibility for regularisation lays down
in Annexure CAL and.CAQ to the counter affidavit.

34. On a conspectus of the discussion hereinabéve,
the O.As are devoid of merit, The pleas raised on behalf

of the applicants has been held by us to be untenable, The

oWn costs. Such of the applicants whose services came to
an end on completion of the work of the project for which
they have been engaged but by reason of the interim order
they hgve been allowed to continue will have no right to
continue. The interim order was subject to the decision of

the O.A and since the O,As are being dismissed, the interim

shall be placed on the file of each of the O0,As which have
been clubbed together and have been disposed of by this

common judgment, . - : S

i .
. - R o .
A A P © e

-——

( K. MJTHUKUMAR ) - ( B.G. SAKSENA )
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